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Classifieds

PERSONAL

ILVinod Solanki,S/o-Dalip
Singh,R/0,WZ-891,892, Palam
Village,Bata-Chowk, South-
West Delhi-110045, Declare
that Name of My Wife Has
been Wrongly Written as
Namita in My Minor Son Ansh
Solanki aged-13-Year His
Birth-Certificate (N0.455040),
The Actual Name of My Wife
are Namita Solanki.

0040749208-11

[,ZAITOON NISA,W/0O SHAMSU
H.NO-BC-419 NEAR PHOOL
MOHAMMEDI MASJID BAD-
KHAL COLONY
FARIDABAD,HARYANA-
121001,HAVE CHANGE MY
NAME TO ZAITOON
NISHAN,PERMANENTLY

0040749325-3

I, Dharmender Jakhar,S/0 Ram
Kanwar,R/o Flat.N0.207,Shivaji
Marg, Main Hanuman Mandir,
Najafgarh,Dwarka,Delhi-
110043, have changed my
name to Dharmender.

0040749208-12

l,Ifra W/o Mohd Junaid,
House.No 5051, Dargah
Sabri,Opp Khalsa School,
Darya Ganj,Delhi-110002,Have
Changed My Name to Ifra
Khan Permanently.

0040749208-10

l,Khursheed Khanam,w/o-
Mohd llyas Khan,R/0-122/6-
C,Third Floor,Punjabi
Gali,Okhla-Village, Jamia
Nagar,Delhi-110025,have
changed my name to
Khursheed Begum,
Permanently.

0040749301-10

I,Mohammad llyas Khan,s/o
Imtyaz Khan,R/0 122/6-C,Third
Floor,Punjabi Gali,Okhla-
Village, Jamia Nagar,Delhi-
110025,have changed my
name to Mohd llyas
Khan,Permanently.

0040749301-9

LOST & FOUND

I Manish Kumar S/o Sri. Sachi

Kant Sharma have

Lost/Misplaced my Property
Allotment cum builder buyer
agreement of Property: Unit

No : D1-1003, Amrapali
Kingswood, Greater Noida
West, sector-4. If found
please Contact on
9953129923.

0040749267-1

PUBLIC NOTICE

It is for general information
that I, Amrit Kaur D/o Inderjit
Singh residing WZ-126, G
block, Gali no. 10, Hari Nagar,
New Delhi 110058 declare
that my certificate bearing no.
1285 related to Small Saving
and lotteries has been lost.
FIR has been lodged bearing
R No. 889476/2023 dated
15/9/2023. Hence the use of
this certificate of authority by
any person will be illegal.

PUEBLIC NOTICE

WY CLIENT MRS R S HE SHENDETWAL WD Sk
CARAY KHEMDELWAL HAYE LOST Bl
BLLOTHENTLETTER LATED 3. IG5 2016 ExSDu

T4A0 RO .1]:.:-|:||.1‘
E LA NCr 2912708 DATED: 12ehc02q
ADY BEER FILED. ARY PERSGY
POSEESS RG THE ABDNE SAID LOGT DOCUSENTE
ARIDLESENG THERY IR AR Y MAKFER WIELL D150 Al
HETHER T&W GOST ARDARE LEGALLY LIASLE RY
CLENT ERALL NOT HE RESPORSIRELE RO THE
il DOCLRENTS o ARy BAMUER AT AR PORIT
OF TRE. |F &RY PESSON! COAPORAT IO BIRE
L0 S ANY GLAR TO WORE: THE Ayt Sain]
RELEWWAT PROPERTY, THE S&WFE ERCIALD BE
LOOGED T ME N0 ALED WI1TH THE ABOVE
CTATED RRARDH OF STATE AMA OF IN0LA BATHG
EARKARDDOMAR, DELH, '"WITHIY 15 DA&YS FROM]
WE DATE B T3S PUBLICATION . POST
FRFRATIIM OF WHCH MY GLAA, RIGHT T
IMTEREST OR DEJECTAIN, IF AEEECTED. OF
RFCE R SHE L BETAFATED A% HurL L ART ST
AN EHELL BETREATED A5 WalVED:
[atan Kersar Verna (Adwacalz ||
Ekasnber Ko B0, District & Sesson Gaerl,
Rajragai, Ghaziabae U P.Wabie Ao SRTTEATOH,

aTdoIfore Faar
FEIURY HN Ghad foran o # R W
TafeERd At U [T 97 @: TH W
femdt B-496 S 1. wiar fa faer <
% Higd MeA feeel-110059 4 FOH gF
THY TAH IEH Tl HAA B SAh
TATER & HRU I TG A A
Hofd ¥ 9@ FX AR URARE dad
faedg =2 fau €)1 wfosr & afs = w9
ferell TR 1 W9 S oS F© oft e ©
T IWeH WTHER 98 & B, A Jafrrd
feR 8l Bl |
KAMAL SINGH
(Advocate)
Enrl. No. D/748/2014

addregswihin 7 days of the presant
‘HW& Assaciates |Advocabes B CovsuRams|
2
™

PUBLIC NOTICE
Molice b5 Peafaby ghen o the Genera
Public an hehalf of our clect that Mohd
IHazim is daiming 1o be owner ol Resi-
denlis! Plol beanng mo 2263, el aea
magsuring B0 g varde (18- WL1UGE =g
mirs,) sibsated in e area of ‘Kala,
Ghariabad, Teh=l & D, Gharabad,
Litiar Pradesh, vils GPR, AT & Wi
dabed 02, 04.2000 axscuiad by M
Islamsddin, Al pofsens are bareby
inlarmed that aboye menlionsd owner
wanls In-gel lhe sakd svoperty o & peor-
BON WN0 WS 10 ObE3n A loan Trom aur
caenl agans! the sad property, H any-
body has any objechionts upon the cwrer:
B ol sl ownar aeer e S8l peg-
pary, HE sslamonpsosBgalion, & amy
cthar ohjnchinne, kincly inlarm the under-
signed 0 wiiling oo the below manbomed

0. Ireld P o Hibeig ey 5000 MaGed M Lade-15
Pro nid 4 EHLIRIT-2E

ARyl e

GRAVITA INDIA LTD.
Regd, Offles: 'SAURABH, Chalora Road. Harsula Mod
GHA“ITA Dige-Malpurs Road, Tehsil; Phagy, Jaipar- 303 904, Raj. (IND1A)
Phane: =51-141-2623286, 2622607 Fax: +81-141-2621491
Wab: www gravitaindia.com GIN: LZ9A08RHN F92PLCO0EETO
E-mail : companysecretany@gravitainda.com

ERRATA

{In connection with the 32" Annual General Meeting

(AGM) Notice of Gravita India Limited}
NOTICE is hereby given to all members of Gravita India Limited
("“Company”) to clarify that Company had issued NOTICE dated 20"
July, 2024 for its 32 Annual General Meeting (AGM), scheduled on
Wednesday, 18" September, 2024 at 01:00 P.M. (“IST") through
Video Conferencing (“VC”')/ Other Audio Visual Means (“OAVM")
facility to transact the 7 (seven) businesses, out of which 4(four) are
Ordinary businesses and remaining 3(three) are Special businesses.
An error was noled in one of the Ordinary Business at Serial No. 3 of
the above referred Notice related to "to appaoint a Director in place of
Mr. Yogesh Malhotra (DiN: 05332393}, who retires by rotation af this
Annual General Meeling and being eligible, offers himself for re-
appointment”, and the additional information required under
Regulation 36(3) of the SEB| (LODR) Requlations, 2015, and other
applicable provisions for item No. 3 of the AGM MNotice was
inadvertently omitted from the printed copy of the Notice, This error is
now being rectified through the issuance of erratum.
The Errata to AGM Nolice is issued In continuation of and should be
read in conjunction with the original AGM Notice which was already
emailed to the shareholders on 24” August 2024. All other contents
of the AGM MNotice save and except as mentioned in the errata, shall
remain un-changed.
Errata to the 32™ AGM Notice is available on the website of the
company and can be accessed at https://www.gravitaindia.com/
investors/shareholders-meeting
By the order of the Board of Directors
For Gravita India Limited
Sd/-
Nitin Gupta
Company Secretary &
Compliance Officer
FCS5:-9984

Place : Jaipur
Date: 12" September 2024

Form No. URC-2
Addverlsemend giving nofee abaul regisiralion
unchar Part | of Chaptar XXE
[Purzuant to saction A74() of e compariss Ao,
2013 and e 407) of tha companies (Authorsed
fo Registar) Rues, 2014)
1.Matice is hanaby given that in pursuance of sub-
saction (2] of sachan 368 of ke Companies
Act 2013, an appicaton has been made o
Iha Register at CRC, HCA, Plot Mo 5.7 &8,
Sechor 5, IMT Manasar, Gurgacn, Haryana,
122050 Ihat MULTINOME AL MOYING SPORTS
MANAGEMENT LLP, & LLP mray be reggbanad
urer Peet | of Chepder XXE of tha Companies Act

2013, 3= a company fimitad by sharas.

2 Thie principal oegacts al (he company are as
follows; - To camy on the business of provide
sarvicas refaled to Spors Academies, Soors
Evunls; Sporls Managemand, Spars Braadcas],
Spans Tournaments and all athars Sports relabed
achivilies.

&4 copy of the draft memdrandum and articles of
gssocigton of the proposed comoamy mey ba
mspecied at the affice al 1-PKT-112 5F5 CGHE,
Wikas Pun, New Dathi=110014

4 Matice Is hamsby gven thal any parson
chieiting 1o s applicalion may communcate
ik objecion mo wiling  Io fhe Regisirar al
CRC, |ICA, Piot Ma. 6,7 & B, Sactor §, IMT
Marasgar, Gurgaon, Harvana, 122050, wilhin
Pueirbyt omae el Troem (b il of puiblicaticn ol
this notice, with & copy %0 the company at its
ragistered oifica,

For Multinominal Moving Sports Management LLP

SdL
{zeatn Sharma; DPIN. 10028676

Diake: 93.09.2024 {Desigraled Partner)

dap 3T =2
Central Bank of India

"CENTRAL" TO YOU SINCE 1911

1911 | sraw o csima
BRAMCH OFFICE: 1° FLOOR, SHREE OM PLAZA POCKET E, SECTOR-1, BAWANA, NEW DELRI-110039

Entire First Floor without Roof Rights, built on Property No,WZ2-
1888, Plot No.29 in G+3 Storey Building, Rani Bagh, Shakur Basti,
Delhi-110034. Area 100 Sg.Yds. (900 Sq.ft.)

Owner : Mr. Raman Kumar Sfo Late Sh. Amrit Lal Sachdeva &
Mrs. Urmil Sachdeva W/o Late Sh. Amrit Lal Sachdeva (NPA
Borrower) Mortgaged with our branch was sold through e-
auction on 25.07.2024. There are some household goods like AC,
Fridge, Mattresses, Wooden Furniture, 3 Set T.V., Double Bed
etc. ete. lyingin the house,

The notice is also to borrower(s)/ Guarantor(s) in particular and the
public in general have to remove all the goods from the premises
within 7 days of this notice. It is decided to Auction the above said
Household Goods through Open Auction after’ days of this nofice.

PLACE: NEW DELHI {Branch Head), Cantral Bank of india,
DATE: 12/09/2024 Bawana Branch, New Delhi

I, PAAYEEN TYRG 500 SHED IBHWAR
CHAND TYAGI HEREDY ANWOUNCE THE
LOES OF THE DRIGINAL ALLOTAIENT
LETTER OATED 01.07. 1866 AND
POSSESSION LETTER ISSLED BY
GHASIADAD IMPROVEMENT TARUST
(NOW ENOWH AS BHAZIABAD
DEVELOPMENT ALUTHGRIT'Y] IN FAVDR OF
SHER1 A, BRIVAETAVA FOR THE
RESIDENTUAL HOLSE N, R-3735 SLIPER
AREA B2T 74 SOMTR, LOCATED IN
SECTOR-IE. RANAGAR, BRATIAEAD LLP
A8 INFORMATION REPOAT (LARFIR)
REGARD®G THIS LOSS Was LODGED
VIDE S0 G- 4302014 DECHI POLICE, LR
HO. 271264572020 AN 12082024, IF
AKYONE FEIRDS THEEE DOCUMENTS,
PLEASE CONTALT THE PROPEATY
MENTIOKED ASCVE

Gurugram, DLF QE, Gurgaon- 122002.

above.

Before the Central Government

Registrar of Companies, Haryana

In the matter of sub-section (3) of Section 13 of Limited Liability Partnership Act,
2008 and rule 17 of Limited Liability Partnership Rules, 2009.

In the matter of the Limited Liability Partnership Act, 2008, Section 13(3) AND in
the matter of Amriti Foods LLP having its registered office at Room no MR-1,
3rd Floor, AItF JMD Empire Square, MG Road, Sikanderpur Ghosi, Sector 28,

Notice is hereby given to the General Public that the LLP proposes to make a
petition to Registrar of Companies, Haryana under Section 13(3) of the Limited
Liability Partnership Act, 2008 seeking permission to change its Registered office
from the State of “Haryana” to “National Capital Territory of Delhi”.

Any person whose interest is likely to be affected by the proposed change of the
registered office of the LLP may deliver or cause to be delivered or send by
Registered post of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition supported by an affidavit to the
Registrar of Companies at 4th Floor, IFCI Tower, 61, Nehru Place, New Delhi —
110019, within 21 (twenty-one) days from the date of publication of this notice
with a copy to the petitioner LLP at its registered office at the address mentioned

For and on behalf of AMRITI FOODS LLP

..... Petitioner

Sd/-
(Babita Bhatia)

Ghariabad fonal Office
Plot no. B32, Sector-6

sandipani
da, Moida,

ered e bt

Gautam Buddha Nagar, Uttar Pradesh PIN - 201 307
Ghaziahad.IT@bankofindia.coin

ANNUAL MAINTENANCE CONTRACT FOR AMC OF UPS
INSTALLED AT VARIOUS BRANCHES/Z0

BAMK OF INDIA GHAZIABAD ZONE

Detailed notification inviting applications for Annual Maintenance
Confract for AMC of UPS installed at various Branches/Zonal Office of
Bank Of India Ghaziabad Zone is available in "Tenders' section of
Bank's wabsite www. bankofindia.co.in from 13.09.2024 to 28.09.2024
during business hiours. Last date of receipt of Sealed tenders/application
is 28.09.2024 upto 3.00 PM along with tender fees of Rs. 1000/-{Naon-
Refundabla). Any Corrigendum in the subject matter will be publised In
the same wabsite only. The Bank reserves the rigt to consider select or
reject any or all applications without assigning any reasons,

Before the Central Government Registrar of Companies, Delhi
ath Floor, IFCI Tower, 61, Nehru Place, New Delhi - 110019
In the matter of sub-section [3) of Section 13 of Limited Liability Partnership
Act, 2008 and rule 17 of the Limited Liability Partnership Rules, 2009

In the matter of the Limited Liability Partnership Act, 2008, Section 13 (3}
AND In the matter of RADHIKA CARRIERS LLP having its registered office at
RSH No.-301 A, Plot No.-3, Rajendra Santoshl House Shopping Center,
Dilshad Garden, Delhi-110095 Petitioner
Motice s hereby given to the General Public that the LLP proposes to make
a petition to -Registrar of Companies, Delhi under section 13 (3} of the
Limited Liability Partnership Act, 2008 seeking permission to change s
Registered office from the "Mational Capital territory of Delhi™ ta the “State
of Uttar Pradesh®. Any person whose interest is likely to be-affected by the
proposed change of the registered office of the LLP may deliver or cause to
be delivered or send by Registered post of his/her objections supported by
an affidavit stating the nature of hisfher interest and grounds of opposition
supported by an affidavit to the Registrar of Companies, Delhi, 4th Floor,
IFCI Tower, 61, Nehru Place, New Delhi = 110019, within twenty one days
from the date of publication of this notice with a copy to the petiticner LLP
at its registared office at the address mentioned above.

For and on behalf of Radhika Carriers LLP

Sd/-

Sunil Kumar Aneja

Date : 02/09/2024 (Director)
Place : Delhi DPIN- 00967729

FORM NO.3 [See Regulation-15(1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

Lst Floor 5C0 33-34-35 Sector-1TA, Chandigarh (Additional space allotted on 3rd & 4th Floor also|

Case No.: OA/ 445 / 2024
Summans under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
ofrule 5 of the Debt Recovery Tribunal { Procedure ) Rules, 1993.
Exh. No.23860
CENTRAL BANK OF INDIA
Vs

ILSHAMSUDDIN,S/O LIKHI,
H.NO-BC-419 NEAR-PHOOL
MOHAMMEDI MASJID BAD-
KHAL COLONY
FARIDABAD,HARYANA-
121001,HAVE CHANGE MY
NAME TO SHAMSU PERMA-
NENTLY. 0040749325-4

I,Mustakim s/o-Abdul
Rashid,R/o0 7392,Gali Raja
Wali,Qasab-Pura, Sadar
Bazar,Delhi-110006,have

Date: 13.09.2024
Place: Haryana

Designated Partner

DIN: 10460836 M/S GOGIA TRADERS

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,

Date: 13.09.2024 ZONAL MANAGER, GHAZIABAD ZONE

To,
(1) M/S GOGIATRADERS
D/W/ISI0 - DEEPESH
M/S GOGIATRADERS,
40712, Jacob Pura, Gurgaon-122001 Haryana. Gurgaon, Haryana
(2) MR.DEEPESH GOGIA
H.Ma. 518, 16 Barafkhana Civil Lines Gurgaon, Gurgaon, Haryana- 122001
(3) MR.BALBIR KUMAR GOGIA
H.Nao. 518, 16 Barafkhana Civil Lines Gurgaon, Gurgaon, Haryana- 122001

WAL g, UL, Arior e |@ia eraferd: miamare

R EXBR BT SUHH 18, W TR, f$fgae
Grad®: vore YeEd ¥o) | Her, IR, MvRIETR (S0%o)

Y P IR SR, I 7217028476

Bo—2, IEEIS (SU.) | E: rmgzb@prathamaupbank.com
&% TT@T Wied 8q, Uce U UfREE B Arasadar
TRMAT 4 I §F B 4 W= W) I & fog gee ') aReR 3
IARIHT B— HIUIC TRAT 800 | 1200 T HIT |

FORM A
PUBLIC ANNOUNCEMENT

iRaguialon 74 af he nsohvency and Banknistoy Boand of lnaha
{Widuntary Liguidation Procsss) Regwations, 2017)

changed my name to o T l : - FOR THE ATTENTION OF THE STAKEHOLDERS OF ET PLANNERS PRIVATE LIMITED m
Mustaqeem permanenﬂy. associations or |nd|V|duaIS |3EIIEIGI— CIGEO) 3|§|€| = Name of Comarale Pateon ET Planners Privele Limited . o
advertising in its newspapers Jeaferd U aiifoTs o & ford sregeifed i wewie/Haa & g afed WHEREAS, OA/ 445 [ 2024 was listed before Hon'ble Presiding Officer
0040749290-11 or Publications. We therefore ST o7 TR TGRS aoercs Suahar 2q URafa a1 B2 2 | ok 2. | Date of Incorporation of Gorporale Person | 267 September, 2017 Registrar on 09/09/2024
I,Mohammad Mudassir recommend ’.[hat readers W wag, fasielt iR ureht @ syl @ wraven g6l afgd ) wER @ va w . 3. | Authorty under which Comporate Pargan | Ragistrar of Comganies, Delhl :

WHEREAS this Hon'ble Tribunal is pleased fo issue summons / notice on

Khan,s/o Mohd llyas A/AMRUB. T/ Ael el B o1 T, Slelved Ac ool B [T der e @ i incarporaled! ragistared

Khan.R/0-122/6-C, Third- make necessary inquiries o R S e e e e S ST o e P o 3| Coporate identty Number of 72998DL A0 TP TC 324 142 the said Application under section 19(4) of the Act, (OA) filed against you for
Floor,Punjabi Gali,Okhla before sending any monies ) BN | oTel Hiech eb @Y INARIBAT T HGLE! B AR feriad Jery e 3 Fep Comorae Person recovery of Debts of Rs.91,88,039.11 (application along with copies of
Village,Jamia-Nagar,Delhi- or entering into any el 3UCTel BN | Fegh ekl U YR & (g Rreeat B sfedold &, fordl wgeht E | Address of e registered office and N-110. Panchsiies Park. South Dehi documents etc. annexed).

110025,have changed my
name to Mohd Mudassir

foe 3 qaeiie! faawor, a@em @ 3 ol Jfed T g g faahe foawor aféd e e
foTBrB! 3 s UrAT TR 3refor-3retor S U1 B 15 el B 3ieR el 27.09.2024

agreements with advertisers
or otherwise acting on an

In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under ;-

principal office (if any) of Corporate Person | Mew Dehi, Delhi, Indés, 190017

Khan Permanently. : : ae Ao sb/RIs A UaT yeE Ut amefivr de ey Frier- 18, Ao doR BRgae S| LRGN Conmoement Lol L . e :
vertisement in an : e
00407493018 advert Seh ent any Sy AT (5.) R 201002 T SR 3% | 3 R Y B A 0 Comorate Person (i) to show cause within thirty days of the service of summons as o why
manner whatsoever. syeren 21eft TR R ) 1 ST R A o e 3 S TR @l 7. | Meme, address, emal addrss, telephone | Ms. Sunita Umesh refief prayed for should not be granted;
e SmeT | are forret e ordf @ R T JeATSE www.prathamaupbank.com T2 number and the regisiration number of the | Liquidator (ii} to disclose particulars of properties or assets other than properties and
& | o e T B IR B A whed o & v g R E*E:Ir: ;“::‘Sh;;‘uregﬁ'1$;'ﬁni assels specified by the applicant under serial number 3A of the original
Req. No.- [BBUIFA-DDY/IP-POODED! application; R s
01718140165 (iii) You are restrained from dealing with or disposing of secured assels or
sf3eE da 6 Indian Bank Zonal Office, POSSESSION NOTICE Email: vl.efppl2024iGgmail com such other assets and properties disclosed under serial number 3A of the
' : 55 The Mall, Meerut Cantt [T At L iR T Telephane: +31 124 4061558 onginal application, pending hearing and disposal of the application for
HFevmTEE 0 ALLAHABAD Mobike: +911 9610266702 attachment of properties;
Motice is haraby given under the Securitisation and Reconstructon of Financial Assals and EnforcemantiSacuriy) Interes) Act, B. | Last dabe for submission of caims 10" Oclober, 2024

{iv) You shall not transfer by way of sale, lease or otherwise, except in the
erdinary course of his business any of the asseis over which security

2002 and in exercise of powers conferred under Section 13(2) and 13(12) read with Rules § & 8 of Security Interest {Enforcement)

Rules, 2002, the Authorised Officer lssued a Demand Notice on the dales noted against éach Account as mentioned herelnaftiar, Motice &5 hereby given that ET Planners Private Limited has cormmanced voluntary liquidation

calling upon them (o repay the amount within 60 days from the date of receipt of the said Matice. The barrowears having failed o
repay the amount; notice is hereby given to the under noled borrowers and the public in general that the undersigned has taken
possession of the properyies descrbed herein below in exercise of powars confarred on himdher under Sec 1.3{4) of the said Act
reead with Rulas 8 & 9 of the said Rules on the dates mentioned against eaach Account

on 117 September 2024

The stakeholders of ET Planners. Private Limited are hereby callad upon fo submit a peood of
their claims, on or bafore 10" Cclober, 2024 o the Liguidator at the address menfioned

interast is created andlor other assefs and properties specified or disclosed
under serial number 3A of the original application without the prior
approval of the Tribunal

The borrower in particular and the public in general is hereby cautioned nat to deal with the propertylies and any dealing with the
properiyies will be subject o the charge of Indian Bank for the amounts and interests thereon mentioned against each account
hearein bekow:

. (v) You shall be liable to account for the sale proceeds realised by sale of

secured assets or other assets and properties in the ordinary course of

business and deposit such sale proceeds in the account maintained with
SonEssion of Iy OF BIReM D O of G Shall hiact panans. the bank or financial institulions holding security interest over such assets,

Name and Signature of the Liquidator |  {¥ou are also directed to file the written statement with a copy thereof

T m::h furnished to the applicant and lo appear before Registrar on 06/12/2024 at

Reg. No.: IBBITPA-001/IP-PODOB0/2017-1810165 Eﬁﬁgx&lﬂ failing which the application shall be heard and decided in your

Given under my hand and the seal of this Tribunal on this date: 10/09/2024.

Tha finsnicial creditors shall submit their proaf of claims by efectronic means only. AR oiher
stakeholdars may submil the prool of clams in person, by post or by elaclronic means

2] Date of Demand Nolice
{b} Date of Possession Motice
{c] Outstanding Amownt

{a) 04.07.2024
ib) 11.09.2024

{c) Rs. 48,77, 086.00
as on 04,07 2024
+ imlesreesl and ofher

Borrower | Guarantor
Name & Address

BRANCH:Mahavir Chowk, Muzaffarnagar Al that part & parcel of the property consistling of Land and
1. Mz AV Traders through s proprietor Mohd | Bulldeng sdusbed sl Parl ol Khasra No- 76 Vilkage Bajher,
Akram, Mear Allama Igbal Public School, | Roorkos Road Disfrict Muzaffarmagar in the name of
Roorkee Road, Muzaffarnagar-251001 Mohammad Akram, Sebe desd Registered at Sub registran
2. Mohd Akram 5jo Mohd Hanlf (Borrowers | office Muzaffarmagar, Dlst! Muzaffamagar at Bahi Mo, 1, Jild
Maortgagor! Proprietor] Permanent Address: | 2957 on page Mo 7106 al seral Mo, TEER DL 31.07.2015,
20, Imambada, Prempuri, Muzaffarnagar—|Pard of Khasm@ n 75 {land and buiding), Area TO08.23 =q

Description of the Property

DCiate: 12400/2024
Place: Naw Dt

BXPENEEE +
251001 meter, inlha name of Mohd Akram 5o Mohd Hanif Bounded = igna
3. Mohd Wasim S/e Mohd Akram (Guarantor) H, | by: North: Rasta 30 Feet Wide, Sauth: Bial of Maha, Akram, b . SANNEND o1 thh T1iesr S1TTNOrIone 0 lsaie Semmany
No. 20, Imambada, Muzaffarnagar- 251001 East: Rasta 30 Fast Wide, West: Rasta 30 Feot Wide w.a.f 04.07.2024 : Note: Strike out whichever is not applicable .

Date - 12.09.2024 Place - MEERUT Authorised Officer

E-AUCTION SALE NOTICE
E-Auction of Properties: 30.09.2024

Bank of India /.
Relatronship beyond bankpng

ANNEXURE -XXI

~ Bank of India

Bank of India, Zonal Office, New Delhi Zone, “Star House", H-2, Connaught Gircus,
Middle/Outer Circle, Near PVR Plaza Hall, New Delhi — 110001. Phone No. 011-28844099

E-Auction Sale Notice for Sale of immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6] of the Security interest

Bank of India

Relatiopnsship beyond banKing RA {Enforcement) Rules, 2002
DWAHKA B HCH Mobos is harety gven b the putlic ingeners! and o particular ko Bormowen(s) and Guaranton s) that the below described immovable propsries morgagad/changad (o the Bank of India [Sacured Creditor), the possassan of which has baen taken by
the Autherisad Officer of the Bankof Indlz, wil be sold on “As s where ks”, "As s whatis™ and "Whatever there is” on 30.09.2024 from 11.00 A.M. to 5.00 P-M. through E-Auction under the Securlization and Recenstruction of Firancial Assels
NOTICE FOR PUBLIC AUCTION OF PLEDGED GOLD and Enloroament of Secusty nersst A, 2002 eacwilhprovisota e 5 of e Seeury Iiesi{Enkocement) Rules, 2002
JE“E LL EH".".:'“ HHAMEHTS;‘E“IHE Short description of the properties to be sold are given below: Amount to be recovered (secured debt) and pariculars of possession are also mentioned in the table below.
' ; ' : Authorised
I i hareby brought 1o the notice of the follewing gold loan borrowers, Thedr legal heiirs, persons eigaged in business of S Borrower(S)/ Guarantor(s)/ a. Reserve Price Officer with
godd jewelleny/ ornamentsl coins and general public that inspife of repeated reminders! notices by the Bank, the following DESCRIPTION OF THE PROPERTY Total Dues b, EMD
borrowers are not repaying their dues o the Bank. Na. Mortgagor(s) Name | | Bid Contact
Maotice is hereby published thal If they Tzl to deposil all their dues in thedir respectivegold loan accounts (incuding up-to- C. Incramental &) Number
date interesi and all cosis charges expenses) by 270892024 (data), then fram 12:00 PM (time} of 27,00 2024 (data), - -
thair pledged gold jewellery’ omamanis’ coins will be put up for public-auction in the branch premises. For this, Bank 1 Borrower -Mis ESS KAY Enterprises Commercial Plot No, E-09 Sector A-07 Pocket-| UPSIDC Industrial Area, Tronica City, Ghaziabad-| Rs 153.55+¢ a) Rs. 1,72,77,000/- | Mrs Jyoti Joshi|
shall not be held respansible for any Inconvenience or damage caused to the concermed bormowers and no allegations or Proprietor: Harshit Gupta 201102 ,UP Area- 327.62 Sqmt owned by Mr Harshit Gupta. _- Uncharged b) Rs. 17,27,700/- Mokb:
represaniations will be entartained from any borrowers in this regard. Guarantor:Ankit Gupta {Proparty under Symbalic Possession of the bank) interest + other E:I Rs. 50.000/- O750412416
Persans interested o lake part in the bidding should deposit Rs.500/- (Rupees Frve Hundred only) with the Branch Branch- CONNAUGHT CIRCUS charges P
M before the scheduled time/ date towards samest Pe | t rt i firial bidds th - -
it e s g g et | Borower Hrs. Kavia Gra Fatne 71, Tihflor Tower N withostoafright n"OXY Hames”sated trsientaltousing] R 1647 ks | 3] Re. 2602,000- | W g S
forfeited. Bank reserdes the right to cancel the auction without assigning any reasons in casa, the bidding price so Wio Harish Ghal _ group complex in village Behta Hazipur, Pargana Loni Tehsil, Dist Ghaziabad, Uttar Pradesh Super| * uncharged b) Rs. 28,020/- Mob
amived a1, Is ohserved to be low or Inadequate, Further, if need be, Bank reserves the nght to change the date, time or Co-Borrower- Mr, Harish Ghai area B8.26 Sq. Mtr. & Coverad area 62,62 Sq Mtr. in tha name of Mrs, Kavita Ghai & Harlsh Ghal interast + other ¢) Rs. 10,000/- 3028798540
place of the above scheduled auction orcancel the same without assigning any reasons thereon; Guarantor- Mr. Amit Chabra (Property under Symbalic Possession of the bank) charges Al
ACCOUNT NO. |NAME OF THE BORROWER ADDRESS GROSS WEIGHT OF THE GOLD Branch-New Delhi Gandhinagar
6057T37T10000065 | ATUL SANGAL B1/62 GOLD CRAFT CGHS 3 | Borrower: Kamal Ahuja Residential property at H-48A, Third Floor with Reof Rights, Out of Khasra No-88/23/A [Mustil Mo.B8 | Rs.12.72 Lakhs | a) Rs. 12,15,000/- Mr Rohtash
LTD. PLOT MO 4 SECTOR 11 505,090 Branch Punjabi Bagh & Killa no, 23/1), Village-Hastsal, Block-H, Arya Samaj Road, Uttam Nagar, New Delhi-53in the name| + uncharged b) Rs. 1,21,500/- Kumar
DWARKANEW DELHI (110075) of Mr. Kamal Ahuja| Area- 40.14 Sq. meter) interest + other ¢) Rs. 10,000/- Mob:
(This property iz In Physical Possession of the bank) charges o BE2G5TI23E
605773710000066 | ATUL SANGAL B1/62 GOLD CRAFT CGHS pp y
LTD. PLOT NO 4 SECTOR 11 167.930 4 | Borrower- Mr. RAJEEV SHARMA Flat on the 2nd Floor out of kharsa No. 506 / 513/514 & 534 with roof rights, bearing no 252, New No | Rs. 24.32 Lakhs | a, Rs. 11,50,000/- Mr SUMAN
DWARKA NEW DELHI {110075) Guarantor - Mr.NAVNEET SINGH 4/440, Gali no-12, Bhola Nath Nagar, Shahadra Delhi -110032 in the Name of Mr Rajeev Shrama.| *uncharged |\, pe 4 15 000/ KUMAR
s et ey R ELE ChiEr el Branch —Chandni Chowk Area-41.805q. Mirs. [Property under Physical Possession of the bank) interest + other Rs. 10.000/- Mob-
LTD. PLOT NO 4 SECTOR 11 157.100 hoges: | S E980361700
DWARKANEW DELHI{110075) ; i G cpse . TERMS AND CONDITIONS
- X - 1 Buclion salel bidding would e anly fhrough *Online Elacironic Bidding process through the websiba hitps: febkrayin'euction-psbi-login
Date ; 12-08-2024  Place : New Dalhi Sdi- Authorised Officer, Bank of India 21 The intending bidders should register thalr names al portal htps:iebkray.infeuction-psbix-login gat their User 10 and password and submit EMD anline 1o the Glcbal EMD Wallst, whereupon they would be allowad 1o partcgate in onling e-

auction on the sald portal,

3} Date andtime of Auction: 30.00.2024 from 11:00 AM to 05:00 PM wilh unfmited Auto-Exiensions of 05 Minutes Each,

4]  Proparly can be inspecied on 27.09.2024 between 11.00 A.M. to 04.00 P.M. wilh prior Appaintmeant from respechive Autharised Officer.

8)  E-Auctionwould commence on ihe Reserse Price plus first incremental value as mentioned above, Biddess shall improwve thesr affers inmultiples mentioned in the abowe 1abie for g the properties similtaneously

G  The intending bidders should deposit EMD e 10% of Reserve Price onling in the Global EMD Wakist along with fhe required documenis. | details well bedore 27082024 on the eBkray partal L2, hitps:febkray ineauction-psbibiddar-
ragisiratian for smooth particpationin e-suction

T Thehighest) secceseful bidder shall deposit 25% of the amaunt of purchase monay (including EMD already paid Le. 10% of bid armaunt) irmersedistety bul nol [aber han (e naxd waorking day [during banking hours) of confirmation of the sale by
tha Authonzed Officer afber accaptance of bid by the Authorized Cfficerin respect of the sala, falling which the EMD shall be forfeited.

8)  Thebalance 5% ofthe purchasa money shall be payabies on or before 15ih day {during banking haurs) of confirmation of the sale by the Authorized Cificer or such extended penod as agreed upon inwriting by and solely atthe discretion of the
Authorized Officer, In case of failure lo deposil ths bafance amowni within the prescribed perind, the amount deposied shall be forferted and the Authorizad Officer/ Bank will be at ibarly to cancel the sustion and conduct fresh auction

81 Onrecaipt ol the entira sale considaralion, the Authorized Olficar shall Esue the Sale Certificale and the Sale shall ba considerad camplete Mareaflar ard (hal the Bank shall antarain no claims:

10p  Fordetailed terms and conditions of the sale; pleasa referto talink - hitps:lebkray.infeauction-psbibidder-regsiration

1) This publication is also 30 days" notics 1o tha above borowersiguerantarsmortigagoes in advancs.

12)  Incase of dscrepancy betwean English version and ary afer vernacusar versaon of thisnotios. the Enghsh version shall pravail,

Authorised Officer, Bank of India

Date: 13-08-2024, Place, New Delhi

financialexp.epaptin

New Delhi
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